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Dated at Chennai on this the   15th day of February 2025. 

 
 

 

M.R.GOKUL KRISHNAN 

COUNSEL FOR THE 5th and 6th RESPONDENT 
(KSPCB) 

 

 

 



 

 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
SOUTHERN ZONE AT CHENNAI 

 
 

O.A. NO.36 OF 2023 (SZ) 
 

IN THE MATTER OF: 

 
Jagan Kumar J           

…Applicant 

-Vs- 
The Deputy Commissioner  

Bengaluru Urban district  
and Other  
 

…Respondents 
 

 
MEMO FILED ON BEHALF OF 5TH and 6TH RESPONDENT 

 

It is most respectfully showeth; 
 

1. It is humbly submitted that this Hon’ble Tribunal in its order dated 

03.01.2025 had directed that the Karnataka State Pollution Control 

Board (KSPCB) to file report.  

2. It is submitted that in compliance to the directions of this Hon’ble 

Tribunal, KSPCB had inspected the project area on 19.12.2024 and the 

inspection report is annexed to this memo. (Annexure I).  

3. It is humbly submitted that in meantime one of the partners of M/s Bhoo 

Developers had submitted the layout land documents to Regional office of 

Karnataka State Pollution Control Board on 31.12.2024. 

4. It is respectfully submitted that, with regard to Sy. Nos. 11/4B, 11/5, 

11/3, 12, and 299, as per the land documents, the total extent of the 

land is 5.55 acres. 
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5. It is humbly submitted that in reference to the GOK Gazette Notification 

from the Forest, Ecology & Environment vide No FEE 316 EPC 2015, 

dated: 19/01/2016 & Corrigendum Notification vide No. FEE 43 EPC 

2022, dated 12/03/2024, it is stated in Table 2 has mentioned that 

under Sl. No. 04,"Township and Area Development Projects with an area 

of 10 Acres and above shall install STP". 

6. It is submitted that on verification of Office Record, Board has not given 

any consent to M/S Bhoo Developers to the said residential township 

development project. As per the activities listed in Table-2 of notification 

dated: 19/01/2016, the said township development area is less than 10 

Acres. Therefore, the said layout project does not come under the purview 

of the Karnataka State Pollution Control Board's Consent Mechanism. 

 

It is therefore humbly prayed that this Hon’ble Court may be pleased to 

record this memo and pass such order or orders as this Hon’ble Tribunal 

may deem fit and proper in the interest of justice. 

 

Dated at Chennai on this 15th day of February 2025. 

 
                                                                                    
 

Counsel for Respondents 
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